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          BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

                                 PRINCIPAL BENCH AT NEW DELHI 
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                      ANUJ KUMAR         
              PETITIONER 

                                                                                  VERSUS 
 
                    
                    STATE OF UTTARAKHAND & ORS.  
                            RESPONDENTS  
 

 

 

REJOINDER ON BEHALF ON APPLICANT TO THE REPLY FILED 

BY RESPONDENT NO 7&8 

Most respectfully showeth 

1. That the Applicant herein are filing  rejoinder to the reply filed by 

the Respondent No 7&8 

2. That the applicant  through the present OA has requested the 

following relief  

1.That the Hon’ble Tribunal may be pleased to direct the 
respondent no 7to install incineration Boiler immediately to 
protect ground water  

2.That the Hon’ble Tribunal may be pleased to direct 
respondent no 7 to develop concrete  Nala from industry 
premises to Hadwada drain  

3.That the Hon’ble Tribunal may be pleased to direct to 
respondent no 7to develop green area in 10 acre area  

4.That the Hon’ble Tribunal be pleased to direct respondent no 
7to compensate for the loss caused to the  environment by 
assessing the damage according to the polluter pays principle 
or as what the Hon’ble Tribunal Deems fit and proper 
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5.Any other Relief which this Hon’ble Tribunal deems fit and 
proper in the interest of justice . 
 

3. That the content of the reply affidavit  filed by the Respondent No 7 

& 8  are false except to the extent as admitted hereunder  

Rejoinder to the Preliminary Objections 

 

4. That point 1 are false hence  denied, in the matter of “Vimal Bhai 

Vs Tehri Hydro Development  Corporation, Original Application No 

197 of 2016 on dated 13.04.2017 the Hon’ble Principal Bench 

,National green Tribunal ,new Delhi in Para 12 on page no 11 ot is 

held that , 

“12….” The Language of section 14 read in conjunction with 

section 18 of the act of 2018 clearly provides that the 

expression locus-standi will have to receive a liberal 

interpretation and the application can not be thrown out on  

this ground , if it otherwise raises a substantial question of 

environment in accordance  to the implementation of any legal 

right in relation to the act mentioned in Schedule-I of the Act 

of 2010 As per the Said Judgment it is clear that the application 

should be heard on the basis of merit” 

through this present  Application , Applicant have file cogent 

evidence wherein is clear that respondent no 7 are habitual 

polluter  and  continuously causing loss to the Environment, 

inspite of Many direction of PCB,CPCB , Number of times 

complaints were made but every time a hollow assurances was 

given but ultimately a deaf ear and closed was turned towards 

us as those at helm of affairs are having hand in gloves with 

these culprits 
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5. That Content of Point 2 are false , hence denied Original application 

filed strict proof ,how respondent no 7 &8 wilfully non complying 

the statutory provision directed by CPCB,PCB,MOEF&CC. 

6. That Point no 3 are false hence denied, several order issued by 

statutory body , after inspection many FIR has been lodge ,causing 

of continuous polluting the environment 

7. Point no 4 ,5 & 6 are false hence denied ,  same is answered in point 

no 1 for sake of brevity not repeating  

8. Point No 7  are false hence denied , many authority directed to used 

incineration Boiler  but till now respondent no 7 not following that 

order (Annexure        ) 

9. Point no 8 ,9, 10 are false hence denied . answered in point no 1 

,not repeating 

 

PARA WISE REPLY OF OA  

 

10. Point no 1 is false hence denied, as mention in  OA , respondent no 

7 are not following below order 

CPCB direction dated 07.12.2015 (ANNEXURE A2)  where it is 

categorically mention that “installing system for Evaporation-

concentration by using appropriate technology such as MEE 

and incineration boiler(slope, fired/mixed with aux,fuel etc) 

using appropriate technology by march 31,2016” 

inspection carried out by National Sugar Institute , mention in 

its report annexure A13 page 52 that spray dryer technology 

can drying concentrated bio methanated spent wash about 

50% of total generated quantity 

CPCB Direction dated 19/01/2023(Annexure A10 page 13 to 20     

) which also made mandatory 

Repeatedly UKPCB asking for using incineration boiler 

(Annexure A18  page & A19 page   ) 

11. That Point no 2 matter of Record  

12. That Point No 3 are False and Hence denied, That industry  is 
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causing immense pollution and disturbing ground water as well as 

whole Environment, in spite of direction of Hon’ble NGT and 

different authority respondent no 7 still discharging polluted water 

outside plant premises which can be clearly glaring from recent 

photographs (annexure A12)  

Inspections carried out by National sugar Institute on dated 1-/01/23 

whereas major parameters viz pH,TDS,COD and other heavy metals 

are observed.(Annexure A13 page 52 point XI) and water is ground 

water is polluted from 1 to 5 km  

On the basis of NSI Kanpur report hand pump was also sealed on 

dated 08.09.2023, one is just adjacent to unit and another is 5 km 

away from unit   it showed that ground water of 5 km surrounding 

area is polluted because of unit activity (Annexure A14 Page 53-57         

) 

That unit is discharging polluted water through pipe outside plant 

premises which can be seen from photographs (Annexure A12 page   

23 to 35) 

13. The Point no 4 & 5 are false hence denied, answered on point no 

10, for sake of brevity not repeated  

14. That point no 6&7 are false hence denied , Green belt area develop 

only in document, actually not present  ,neither joint committee 

had present any single photo of with GPS mapping nor respondent 

no 7&8 had  produced  any single Photo with GPS map, actual 

photo of surrounding area produced as annexure A17 ) 
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15. That point no 9& 10 are false hence denied, answered In point no 

10 

16. That point no 11 are false hence denied ,answered in point no 12. 

17. That point no 12 are false hence denied, NSI Report and CPCB 

Report, FIR itself showed  how pollution causing by respondent no 7 

&8  

18. That Point 13 are false hence denied however here respondent no 

7 & 8 itself accept this fact that No Concrete Nala Developed 

Between , and inspection carried out by National Sugar Institute , 

mention in its report annexure A13 page 52 point xi that spray 

dryer technology can drying concentrated bio methanated spent 

wash about 50% of total generated quantity 

19. That Point no 14 are false hence denied, still they are causing 

pollution that can be seen from latest photographs attached as 

Environment Compensation also imposed but till now that is not 

recovered (Annexure A21 Page     ) 

20. That Point No 14 are false hence denied ,Objection filed against 

Joint Committee Report, however till now Respondent had  not 

following the recommendation made by joint committee as per 

joint committee report page 126 recommended in point III that  2 

lagoons would be dismantle but its not done till now still using 

Annexure A20 page    

21. That point no 17 & 18 are false, still they are causing pollution and 

polluting ground attached Photographs itself express truthfulness 
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(Annexure A17  page 102 to 105 and page Annexure A20   )  

PRAYER 

That respectfully submitted that Hon’ble Tribunal may grant allow 

prayer as prayed in Original Application and reject this misleading, 

baseless reply filed by Respondent no 7&8. 
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